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IN THE CENTRAL AuMINISTRATIVE TRIBUNAL, JAIFUR BENCH, JAIRUR,

Date of Decision: 13,1,1994,

GA 22/93
HOTAM SINGH «+s APPLICANT,

VS,
UHIGY OF INDIA & OR3, e oo RESPUIDENTS ,
CORAM |
HQU'BLE MR, JUSTICE D,L, MEHTA, VICE CHAIRVAN,
HQN'BLE MR, B,N, DHOUNDIYAL, MEMBER (A).
For the Applicent ess SHRL J.K, KAUSHIK,
For the Respondents eee NNE,

PEd HO'BLE MR, JUSTICE UL, MEHTA, VICE CHAIRMAN,

The leamed couns2l tor the applicant has reterred a
judgement given by this Bench in Ta 292/92 dated 15.3,93, in
which the period or absence has be2n trzated as pariod on duty

and tne payment has already been allowed,

2, In the light of the said judgement, the respondents are
directed to rzconsider the casz of the applicant and the
applicant should submit a tresh representation also taking

this judgement as & jround,

3. In cas2 the2 applicent feels aygrieved thereafter he will‘
bz at liberty to tile a tresh GA, The UA stends dispos=z=d of

accordingly,with no order as t o costs,
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(B.N, DHCUNDIYAL) | ( D.L. MEHTA ) .
“MEMBER (A) VICE CHAILHMAN




